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[Shri K. C. Pant]
along with the Audited Accounts 
and the comments of the Comp­
troller and Auditor General there­
on. [Placed in Library, See No. 
LT-8788174].

R ep ort o f  C o m p tr o lle r  and A u d ito r  
G e n e ra l o f  India f o r  1973—U n ion  
G overn m en t (C o m m e rc ia l) Re. 
N a t io n a l C o a l D evelop m en t Corp 
Ltd. and C em fnt Coup. o f  India 
L td.
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
•TEE): I beg to lay on the Table » 
copy of the following parts (Hindi 
and English versions) of the Report 
of the Comptroller and Auditor 
General of India for the year 1973— 
Union Government (Commercial), 
under article 151(1) of the Consti­
tution

Part II—Appraisal of the work­
ing of the National Coal Develop­
ment Corporation Limited.

Part III—Appraisal of the work­
ing of the Cement Corporation of 
India Limited. [Placed in Library. 
See No. LT-8789|74].

Certified A ccounts or K hadi and 
V illage Industries Com m ission  

for 1972-73 
THE MINISTER OF STATE IN 

THE MINISTRY OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI A 
P. SHARMA): On behalf of Shri
Ziahur Rahman Ansari I beg to lay 
on the Table—

(i) A copy of the Certified Ac­
counts of the Khadi and Village 
Industries Commission for the year 
1971-72 together with the Audit 
Report, thereon (Hindi and Eng­
lish versions) under sub-section 
(4) of section 23 of the Khadi 
and Village Industries Commission 
Act, 1956.

(ii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above docu­
ment. rPlaced in Library. See No. 
LT-8790|74].

R eport on execution of provisions 
of M onopolies and R estrictive 

T rade P ractices A ct, 1969 for
THE PERIOD FROM 1ST JANUARY 

10 31st December, 1973

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
BEDABRATA BARUA): I beg to
lay on the Table—

U) A copy of the Report per­
taining to the execution of the 
nrovisions of the Monopolies and 
Restrictive Trade Practices Act. 
1%9, for the period 1st January
1973 to 31st December, 1973 under 
section 62 of the said Act

(u) A statement (Hindi and 
English versions) explaining the 
reasons for not laying simultane­
ously the Hindi version of the 
above Report. [Placed in Libiary 
See No LT-8791’74J.

C entral WAKr C ouncil (A m end­
m e n t ) R ules, 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table a copy of the Central 
Wakf Council (Amendment) Rules, 
1974 (Hindi and English versions; 
published in Notification No. S.O. 226» 
m Gazette of India dated the 7tn 
September, J974 under sub-section 
(3) of section 8D of the Wakf Act, 
1954. [Placed tn Library. See No. LT- 
8792|74].

Indian T elegraph (T enth A m en d ­
m e n t ) R ules, 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 1 
beg to lay on the Table a copy of 
the Indian Telegraph (Tenth Am­
endment) Rules, 1974, (Hindi and 
English versions) published in Noti­
fication No. GSR 665(E) in Gazette 
of India dated the 25th November, 
1974, under sub-section (5) of sec­
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tion 7 of the Indian Telegraph Act, 
. J886. [Placed m Library. See No LT- 
0793j74].

Bhakra M anagement S oard R ules, 
1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF 
SIDDHESHWAR PRASAD): I beg 
to lay on the Table a copy of the 
Rhakra Management Board Rules,
1974 (Hindi and English versions) 
published in Notification No GSR 
1330 m Gazette of India dated the 
14th December, 1974, under sub­
section (3) of section 97 of the Pun­
jab Reorganisation Act, 1966. [Placed 
m Library See No. LTl8794j74],

A nnual R eport of R egistrar op 
Newspaper for India on P ress in  
India, 1972 and G ujarat Notifica­
tions R e cinem as

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA)- I beg to lay on the 
Table—

1. A copy of the Annual Report 
(Part I) (Hindi version) of the 
Registrar of Newspapers for India 
on Press in India, 1972. [Placed 
in Library. See No. LT-8796j74].

2. (i) A copy each of the follow­
ing Gujarat Notifications (Hindi 
and English versions) under sub­
section (5) of section 9 of the 
Bombay Cinemas (Regulation Act, 
1953 read with clause (c) (iii) of 
the Proclamation dated the 9th 
February, 1974 issued by the Pre­
sident in relation to the State of 
Gujarat*.

(a) The Gujarat Cinemas Regula­
tion (Advertising Vans) (First 
Amendment) Rules, 1973 publish­
ed in Notification No. GH-G|80j 
BCRJ2972-2095 in Gujarat Govern­
ment Gazette dated the 17th May,

1973.

(b ) The Bombay Cinema 
(Gujarat Second Amendment)

PMB Comm. 254 
Report

Rules, 1973, published in Noti­
fication No. GH|G|115jBCR|3363- 
IV-A in Gujarat Government 
Gazette dated the 14th June, 
1973

(c) The Bombay Cinema
(Gujarat Third Amendment)
Rules, 1973, published m Notifi­

cation No GH|G|305|BCR 3270-
'i01J A in Gujarat Government 
Gazette dated the 29th Novem­
ber, 1973

(d) The Bombay Cinema
(Gujaiat Fourth Amendment)
Rules, 1973. published m Noti­
fication No. GH|G|330|BCR|3370- 
9141-A in Gujarat Government 
Gazette dated the 27th Decem­
ber, 1973

(11) A statement (Hindi and
English vei sion.s) showing reasons 
for delay in laying the above Noti­
fications. [Placed in Library. See
No LT-8795174]
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COMMITTEE ON PRIVATE MEM­
BERS BILLS AND RESOLUTIONS

Forty-N inth  Report

SHRI G G SWELL (Autonomous 
Districts): 1 beg to present the
Forty-ninth Report of the Committee 
on Private Members’ Bills and Re­
solutions
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